NATIONAL COMPANY LAW APPELLATE TRIBUNAL
AT CHENNAI
(APPELLATE JURISDICTION)
Company Appeal (AT) (CH) (Ins) No.129/2024
(1A Nos. 345 & 346, 344/2024)

In the matter of:
Baaskaran S Suspended Director of

M/s. Tarun Realtors Pvt. Ltd. ... Appellant
\Y

Ace Enviro Tech Pvt. Ltd. & Anr. ...Respondents
Present :

For Appellant . Ms. Akila Senguttuvan, Advocate

For Respondents : Mr. Chandramouli Prabhakar, Advocate for R1

Mr. Krishnadath M, Advocate for R2

ORDER
(Hybrid Mode)

11.06.2024:
The ‘Office of the Registry’, is directed to ‘List’ the matter on 05.08.2024,

under the caption, ‘For Admission (After Notice)’.

Till the ‘next date of Hearing’ the ‘Impugned Order’ dated 20.07.2023
passed by the ‘Adjudicating Authority’/*National Company Law Tribunal’

Bengaluru Bench in CP(IB)No.72/BB/2021 shall ‘remain stayed’.

[Justice Sharad Kumar Sharma]
Member (Judicial)

[Jatindranath Swain]
Member (Technical)
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